OIH

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

RAJYA SABHA
UNSTARRED QUESTION NO. 1001
TO BE ANSWERED ON 13.02.2025

Green Credit Programme
1001. MS. INDU BALA GOSWAMI:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether new guidelines have been issued by the Ministry recently for the Green Credit
Programme;

(b) if so, the details thereof; and

(c) the steps taken by the Government to reduce waste under the Green Credit Programme?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI KIRTI VARDHAN SINGH)

(a) to (c). The Central Government has notified Green Credit Rules,2023 on 12 October
2023 under the Environment (Protection) Act, 1986 to encourage voluntary
environmental positive actions resulting in issuance of Green Credits.

To begin with, voluntary tree plantation/eco-restoration is envisaged on degraded land
under the control and management of Forest Departments. The Ministry published
notification for ‘Methodology for calculation of green credit in respect of tree
plantation” on 22" February 2024 (Annexure - I). Further, the detailed modalities for
taking up tree plantation under Green Credit Programme have been brought out by the
Ministry in February 2024 (Annexure - II).
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grfee ¥ THfaT
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q. 844] & el ST, wRadY 26, 2024/FHA 7, 1945
No. 844] NEW DELHI, MONDAY, FEBRUARY 26, 2024/PHALGUNA 7, 1945

T, I AR FTAGTY qRAdT HATAd
st

T2 faeetl, 22 w2ast, 2024

.37, 884(37).—Fe T TALHTL, TATALT (F2eror) srferf=r=w, 1986 (1986 =1 29) #FT &<T 3,6, 25 F
T AT & TSI, STETITO, AT 11, @< 3, 37 &2 (i) § ariea 12 rFgay, 2023 Hit ATIg=aT Fqean
T, 4458 (31) FT THRITAT A9 wiee Faw, 2023 (& =HH T8 79T I HFH &9 § Fgl T4T &)
TATT ;

AT, 36 et & Few 5 ° Suaer g & s avawre, vermas it fBrerfer v, S<6 At & s
F1 E fFeft ot FamererTa 3 waer & 9 wiRe i ot F forw st i afig e w2,

qq@: AT, FET LA, A9 Fwiee Faw, 2023 F F7w 5 F I0-F7%7 (1) F AqE0 §, TomaT il
TRTRer 9%, FETT & gy H A i & TET F forw Meferied qafa #r sfegf=a Fdt 2, st -

1. AT ST ST HH ST 6 a9 (G0N 70 AT HI=0 37 Jegq & T gor a7 7
AT W, T IH T TAUGI &= qigd TAh AT G &= Al ATHATT e, v Feareraor & forg

SUeTse FTAT ST s 3<% =T & 1t 3 e % gord o TSl & forg 391 w2 § g srawr
&1 gfag w27 & forg Sraraerat v agrar f&=r s )

1296 G1/2024 1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

2. A7 1 % el FATIAO & forT 9= T 10 i &3 &1 997 R0 & q<6 [T Agu 3T
TERT TR TTH ZFAT T ITH AT ZET AT

3. T FfEe F g F AT F 0 AT T2 FT Togh Hre ot FRE AT FEAT TATHF AT
ATAEH FT ThaT 2l

4. 27 3 % eI e W g U, Yo 977 1 # Ay G oft i i gg=mm w9 6w sraes
T HIUAT 37 39 36 AIAT F 7w 9 Fiee F o & o geAmargor #39 3q UF T&79 I5qd F9 &
ferm g

5. 3T 4 % eI AT WTH g4 U, TUTHE U [SHIE qle dAT HT 3T IH SAaTH Hl ST H,
S|H Faor &t AR ST TemEEE A, Al Fs &, T SHE e 7 [ Aty F fiaw gemEs i
AT AT ST FEATerT g

6. ATEH S STFE IT ST o UH oI A&, ST TATHE FIT T 63T ST, & ATeAd | =BT e
H [Mfae srafer & ager Tomeeh &l TTF9T T AT HT

7. U7 6 & eI WA F AT 9T, TATEF a9 (A9 0T FHT TGGT TS1 T F AT 6 ATET
FATLIIOT e T THQLT QT ST qIATT 0! AT & &7 qW 6] rafer & HIqL TAaor i 21 647 ST

8. FATIO QT 2 9, a9 90T 389 g9 # gomq® &7 Uh R a5qa F30 7 Saa@® Hl
FATLITOT T B T THTIT T ST FIT

9. 927 8 3 Srefi RTE 9T B W=, W9ITea, FeATIT & oA ohe 3 HedTaT o TeETd, 3 FaHi 6
e [Afde o & § T U geAt it F GEAT T FATI FRATRATT F T g Al U i
SHTU o SATeTY 9 I Fhiee IO FT ThaT g 3T e &l ST HT Gl gl

10. 9 e & TUET FEterd a1 FART g7 FATT & T 20 & Fae | 6T T 7707 % 79474,
TIHE -Taag & et &t it # sraw 9% 9fd gFaT 1100 F&Ai F FAaq g9 & AT vy
o &1 9% AT & HILAH & 3T T T F&T o 70 TF FA fee 6 T2 F il S|

1. 3% % adi= gioa i #te 1 aeEe-"m a9 (320 ug @949) sita=as, 1980 (1980
FT 69), TATRRATT, F el FT-aATfA TS F 0w a7 G = sraaad & AAe § Ifa@® a6 &
AIATAT Tl G FA 6 o0 7T ST Foha T )

12. 3 AFal % 9 A9 % Fad § giorg A7 wfee FT START TATE, TATSE AT AT

TIA Hohdd & T AT TEAT Tgq et o [afer & orefi| a=mu 10 =t & erefi| e araTer
ICALETIAA o aid AT & forw fhaT ST |JhaT g

[F1. &, TAUHUH-12/24/2023-m=70q0q (P& 2)-91 (1)]

[enN . o=
AMHA] A<, dad =4
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[¢TRT Hl—=ve 3(ii)] T T TSI © TETLTI0 3

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2024

S.0O. 884(E).— Whereas, the Central Government made the Green Credit Rules, 2023 (hereinafter referred to
the said Rules) under section 3,6, 25 of the Environment (Protection) Act, 1986 (29 of 1986) vide notification number
S.0. 4458(E), dated the 12" October, 2023 published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub
Section (ii);

AND WHEREAS, rule 5 of the said Rules provides that the Central Government shall, on the
recommendation of the Administrator, notify the methodology for calculating the green credit in respect of any
activity undertaken under the said Rules;

NOW, THEREFORE, in pursuance of sub-rule (1) of rule 5 of the Green Credit Rules, 2023, the Central
Government, on the recommendation of the Administrator, hereby notifies the following methodology, for calculation
of green credit in respect of tree plantation, namely: -

1. The Forest Department of every State and Union territory shall identify degraded land parcels, including
open forest and scrub land, wasteland and catchment areas, under their administrative control and management, which
shall be made available for tree plantation to promote activities for increasing the green cover across the country for
the purposes of generation of Green Credit under the said Rules.

2. The land parcel identified for plantation under paragraph 1 must be free from all encumbrances and must
have size of five hectares or above.

3. Any person or entity desirous of undertaking tree plantation for the purposes of generation of Green Credit
may apply to the Administrator.

4, On receipt of the application under paragraph 3, the Administrator shall identify any land referred to in
paragraph 1 and assign the same to the applicant and require him to submit a proposal for undertaking tree plantation
for generation of Green Credit in lieu thereof under the said Rules.

5. On receipt of the proposal under paragraph 4, the Administrator shall prepare and issue a demand note to the
applicant which shall include the cost of tree plantation and administrative expenses, if any, to be paid to the
Administrator within a period specified in the demand note.

6. The applicant shall pay the amount to the Administrator on or before the period specified in the demand note
through a bank draft or such other means of payment as may be decided by the Administrator.
7. On the payment of the amount under paragraph 6, the Administrator shall direct the Forest Department to

carry out tree plantation in line with the management plan or working plan and shall be completed within a period of
two years from the date of payment.

8. On completion of tree plantation, the Forest Department shall submit a report in this regard to the
Administrator and issue a certificate of completion of tree plantation to the applicant.
9. On receipt of the report under paragraph 8, the Administrator, after evaluation and verification of the tree

plantation activity may generate and issue Green Credit to the applicant under the said Rules, based on the total
number of trees planted in assigned land parcel and on the report and certification of completion of tree plantation
activity.

10. The Green Credit shall be calculated at the rate of one Green Credit per tree grown through the tree
plantation on such land parcel, subject to minimum density of 1100 trees per hectare, based on the local silvi-climatic
and soil conditions, on the certification of completion of tree plantation provided by the Forest Department concerned.

11. The Green Credit generated under the said Rules, may be exchanged for meeting the compliance of the
compensatory afforestation in case of diversion of forest land for non-forestry purposes under the Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980 (69 of 1980), as applicable.

12. The Green Credit generated in lieu of tree plantation under the said Rules may be used for reporting under
environmental, social and governance leadership indicator or under corporate social responsibility under the
applicable rules made under any law for the time being in force.

[F. No. HSM-12/24/2023-HSM(pt2)-Part(1)]
NAMEETA PRASAD, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. o
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2 SR A

2. Modality:

F. No. HSM-12/24/2023-HSM(pt2)-Part(1), E-220847
Government of India
Ministry of Environment, Forest and Climate Change
Hazardous Substances Management Division

dkdkkk

3" Floor, Prithvi Block
Indira Paryavaran Bhawan
Jor Bagh Road

New Delhi - 110003

Dated: 22"d February, 2024
Office Memorandum

Subject: Modality for taking up Tree Plantation under Green Credit
Programme - regarding

i Introduction:
1.1 The Green Credit Rules have been notified by the Government of India on

12! October 2023 under the Environment (Protection) Act, 1986. The Green Credit
Programme (GCP) encourages industries, companies and other entities to meet
their existing obligations or other obligations under any law for the time being in
force, and encourage other persons and entities, to undertake voluntary
environmental measures inter-alia “tree plantation”, resulting in award of Green
Credits.

1.2 To begin with, tree plantation may be undertaken on degraded land under
the control and management of Forest Departments. In this regard, notification for
Methodology for Tree Plantation based Green Credit has been published in official
gazette.

1.3 In view of the above, the following modality, for taking up tree plantation on
degraded forest land under the Green Credit Programme, is prescribed.

-

2.1 Registration of Implementing Agency:
Forest Departments/ Forest Development Corporations of States and UTs
applicant shall be the Implementing Agency (IA) for mplementing Tree Plantation
based Green Credit Programme. A State Nodal officer (SNO) of the rank of
Principal Chief Conservator of Forests/Additional Principal Chief Conservator of
Forests) for the State/UT shall be appointed by each IA, who shall be responsible
for overall coordination and monitoring of Tree Plantation based Green Credit
Programme in the state/UT. Implementing Officer (10) shall be registered by each
IA for each Forest Division. Registration of 1A, SNO and 10 shall be done through
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GCP Portal by providing details like name of State/UT, district, division, name of
officer, designation, office address, bank account details, etc.

2.2  Criteria for selection of land:

2.2.1 Type of land:

Degraded land parcels under the control and management of Forest Department
of the States and UTs shall be eligible for GCP. Only such land parcels and areas
suitable for plantation, shall be registered as plantation block in the GCP Portal.
2.2.2 Density of tree plantation:

Plantation block with potential of planting minimum 1100 trees per hectare, taking
into account on the local silvi-climatic and soil conditions, shall be selected for
registration.

2.2.3 Size of plantation blocks:

Every plantation block shall be a compact area having a minimum gsize of 5
hectares.

2.2.4 Other conditions:

Plantation block shall be free from all types of encumbrances and plantation to be
undertaken in line with management plan/working plan.

2.3  Registration of plantation block:

After selection of land for plantation as above, registration of plantation block shall
be done through self-certification on the portal by the IA. Each plantation block
shall be registered separately with unique ID.

2.4  Registration of Entity/ Green Credit Applicant (GCA):

Government Institutions (like PWD, CPWD, Irrigation department, etc.), Public
Sector Undertakings (State and Central), Non-Government Organisations, Private
Companies/Organisations/entities,  Philanthropists, Individuals, Group of
Individuals registered under Societies Registration Act will qualify as GCA under
tree plantation based GCP. Registration of GCA shall be done by providing
required details like name & address, proof of identity, contact details, registration
details, etc. on the GCP portal.

2.5 Selection of land for the plantation by GCA:

Registered GCAs desirous to apply for Green Credits (GCs) shall request for the
allocation of land parcel for plantation from the plantation block registered on the
portal.

2.6 Preparation of demand note:

Estimate in INR with provision for plantation and its maintenance (advance work in

18t year and maintenance till 10" year considering cost of escalation) shall be
prepared as per Schedule of Rates by the concerned |10. All necessary provisions
shall be made while preparing estimate to make the plantation successful.
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Plantation estimate with details of Technical and Administrative sanction/approval
and other necessary information shall be provided on GCP portal for scrutiny and
approval of SNO. After approval of SNO, the. Administrator will further scrutinize
the estimate from technical point of view and by including administrative cost for
monitoring and verification (10% of estimated cost) and a demand note will be
generated on the portal (Mechanism of utilization of the administrative cost shall
be developed by Administrator separately). Thereafter, entity shall make the
payment in the bank account of the Administrator through NEFT/RTGS. After
making payment, the IA shall formally allot land parcel/plantation block to the
~ GCA. Preparation of estimate as well as payment shall be done within the
stipulated time as specified by the Administrator.
2.7  Plantation and its maintenance:
“Plantation works shall be started immediately after receipt of payment from the
entity. It shall be the responsibility of the IA to ensure completion of plantation
within two years after receipt of payment. All details of plantation and maintenance
works along with item-wise expenditure, as prescribed by the Administrator, shall
be provided on the portal by IA and 0.

28 Issuance of Green Credits (GCs):

As advance works are carried out and seedlings are sourced in the first year and
plantation is carried out in the second year, Green Credits will be awarded two
years after receipt of payment from the entity. GCs will be awarded to the entity by
the Administrator based on total number of trees planted in selected blocks and
plantation completion certificate generated online by IA. GCs will be allocated o
the entity at the rate of one GC per tree in a standard format through the GCP
portal.

3. Monitoring and Audit of Plantation:

Plantation records/details shall be maintained online in a standard format as
prescribed by the Administrator. Intensive monitoring by the field officers of the
Implementing Agency shall be carried out and reporting shall be done in a
prescribed format on the portal to ensure that there is no violation of prevailing
methodology, guidelines, rules, etc. under GCP. A monitoring committee of 3-
members under the chairmanship of 10, including Assistant Conservator of
Forests (ACF) and the entity/GCA as its members shall be constituted. Monitoring
committee shall submit half yearly monitoring reports on the GCP portal, as
prescribed by the Administrator. Third party shall be engaged for independent
monitoring. Separate guidelines shall be issued for accreditation/empanelment of
verifiers for verification/monitoring of plantation. The GCP portal will track the
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progress and proper records shall be maintained in public domain.

4, Accounting and audit:

Separate savings account in a nationalized bank for the Administrator, SNO, 10
and concerned Range Forest Officer shall be opened and maintained for Green
Credit Programme. After receipt of payment from GCA, the Administrator will
release the funds to SNO to complete the advance works of plantation.
Subsequent release of fund to the SNO will be done in installments, as per the
progress of the plantation work. Separate guidelines will be developed for fund flow
mechanism, fund disbursement, financial and accounting procedures, record
keeping process, auditing, etc.

.8, Advantages of GCs:

24 The plantation taken under GCP, may be exchanged for compiiance of
Compensatory Afforestation (CA) in case of diversion of forest land for non- forest
purposes under Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980, as
applicable.

5.2  GCs earned may be used for reporting under ESG leadership indicator or

under CSR, as per applicable rules.

Nameeta Prasad)

Joint Secretary to Government of India
Email: nameeta.prasad@gov.in

Tel. No.: 011-20819324

This issues with approval of theCompetent Authority.

To,

The Chief Secretary,
All State/UT Governments

Copy to:

1. Sr. PPS to Secretary/PPS to DGF&SS/PPS to Addl. DGF(FC)
2. Principal Secretary (Forests), All States/UTs
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. Principal Chief Conservator of Forests (HoFF), all State/UTs;

. AS/JS, In-Charge GCP

. DG, ICFRE

. IGF, NAEB

- PPS to CEO, NCAMPA/ADG (FC), MoEF&CC, New Delhi:

. NIC, MoEF&CC with a request to upload a copy on MoEFCC website.
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